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'PER HOW'BLE FMR. B.B. MAHAJAN: ‘7i;

'VP.C._Sharma has filed this application
with .thea prayer for diracting!thé,xéspandadts}ié<f

accept h;s applxcatxon for vuluntary retxr?nant
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from the data he had complatsd 20 years of!quali—v

fyingASBrvige i.e. 8.3.1993._ Anather:prqyer~ua§
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- made for paymant of retirement benefits with interest

@ 2473 per annum and the sélary from ~t’h,6_m0rt”£h_:pﬁ R

Octabar, 1992 anuards t111 hls ratlremant wzth

V2;> ’ . Tha appllcant urote a 1ettér ohn 2 1 93

‘_ (Rhnexuré A/Z) to the DeVelopmant-Qommissiqne: _;
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"~ Rule _4,8‘-A of CCS (Pe.nsierb Rules. No reply Au’a!’s-' |

" he uas'diracted'tp-taka up. the matter with thig

.'the appllcant for sanctlon afllaava_ls stlll.'

-2 -
(Hanqicra?ts),Ahis appoinfing3ahthority, fdrhzz

confirmétion that NE'haq cbmpleté¢'20 yea;é,}

- qualifying safvice for pension oﬁ;B;3.93f:aé?f4

_he intended to ssek voluntary retirement under
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sent to this letter inspita of reminders éxq%ptvf

that vide letter dated 19.%.93 (Annexure A/4)}, -

! g

. Assxstant Dlrectar Markatlng & Servxca, Exteh31on .

Centre,aéipur. The applxcant accordlngly urete -

to the Rséistant-Directar.vide hisflstter d%ted:

26.1 93 (Annexura A/S).' The raspandeﬁtssﬁéwé .

S _4
stated in thelr reply that the appllcatxon of
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pandlng -and that ha will complete 20, years qualx-‘

lf‘ 1
fylng sarvice: only/thls leave 1s sanctlonad. They

have statad'that no ndtice‘has been“given'bg the’j,

'appllcant ta the- appuintlng authotxty as requxred
by Rulss 48-A of CCS (Pansxon) Rulea, 1972., The

‘ respomdant'had asked the appl;cant,to appeag_béfare,
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Board of Medical experts Por second opinion;regard= .

iﬁg tha genuinénéss of the disease fbr uhicﬁQhe(had o
j applied for madical lsave. 'The‘épplicant'hgs‘éincé'"’

appearsd bafors the Medical Board'du:iﬁg pg%déﬁby_,

of”tbe_03¢“' e
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, application,uithin avmontn ofvtheurecaiptfoq;this
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- 3e We have heard the learned counssl .
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for the parties. mha'féspoﬁdeﬁts have Stéted;thét 
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his leave apbli;ation could bévdédided'oniy ?Ptebﬁ'
receipt of opiniéh of the ﬁadicaivﬁoard.A'Siﬁce'ff-
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that opinion would have_bj nau'bﬁenvgiuen.ad& tﬁep‘

applicamt wishes to seek voluntéry retirsmeﬁfﬂoﬁ .

complatxon of 20 years qualx?ylng serv1ca, ue dxrect1s'

| | 0
the raspondants tn take dec1sxan on tha leave

. ardar. - o v. . o B . ::‘  ?
4, . . From perusal d?-the'iecord'daldb‘hqtl

_findfahy‘ﬁoticé for voluntary retirEmaht'hé$idQ;beén

ngen. All tha corraspandence is for verzficatxon

of tha qualeylng servxca on the ground thaL he

_ ‘ §
'Lntends to seak voluntary retlrement.\ Houever, tha‘
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nlntentxon of. the QPPIICant from b1s appl1ca¢10n dated

2.1 93 (Annexure A/2) and 1e 4 1993 (Annaxuﬂe A/?)

was apparantly to nga notlce for retxrament on*the'

‘date he ccmpletes 20 yaars quallfyxng sarvfce. _The "

‘ .

-_ lattar dated 2.1 1993 may, therefore, be t%eated as,'

.notlca undar Rule 48-A of CSS (Pensxon) Rulas, 1972

Por voluntary ratlrement onﬁgqmpletxpn qfa3 mmnths»7'

notice period.. If tha'leavaislSanCﬁipngd tha

égiv

bpplicant may ba:treatedytp;have,volugtaty'pcxlxgm_g; .
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‘frum 2. 4 93 ‘with all consaquantlal benefzts

';laave is not sanctloned, latter dated 2 Te

'duty. : Partxes to bear thalr own casts..
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1n view of the raport of the medlcal Baard!the :
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- -may not ba treated as nOtch far voluntarw ratlre- .
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ment as he would not have then completed 20 years
e . : B - 1

of quallfylﬂg service. It may be mEntianéd that

I

by interlm order of tha Trxbunal dated 2615 1993,

: ' ; o
tns respondants_uara restra;ned'from compplling“

I

the app;icant to'fesume dhty id‘persuéhceLaf?ﬁhéir'.",
: < ° ne HRby Ah pehsualice of % o
. P ,

‘letter dated 16.4.93'(Annexdze,5/1)Q;:Inéghe:évenf'
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-bf'his mediéal leaqe nat Eeing:Sanctiened'hejmay,'
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tharafora, be alloued another oppertunlty to resume

2
g

K
(GOPAL KRISHNA) ' ' (B« a.zﬁaunaau)
Judicial Member o kdme Nember
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